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Rehabilitation grants for Mizos

9818. DR. R. ROTHUAMA; Will 
the Minister 0f HOME AFFAIRS be 
pleased to state;

(a) whether the Rehabilitation 
Grants sanctioned by Central Gov­

ernment sanctioned by Central Gov­
ernment in October-November, 1977 
are meant for all MNF rank and file 
returnees’ including those who, had 
come out under the President’s Am­
nesty;

(b) whether it is a fact that the said 
Rehabilitation Schemes cover only 
those MNF-personnels, who had re­
turned alter 1972 i.e., after Mizoram 
became a Union Territory; and

(c) the exact scope covered by this 
Rehabilitation Scheme with regard to 
those MNF Returnees, since the up­
rising started in 1966?

- THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) to (c). The Rehabilitation Grants 
sanctioned by the Central Govern­
ment m October 1977 are meant te 
cover the returnees who came over­
ground after 21st January, 1972 when 
an assurance had been given that they 
would be properly rehabilitated.

Fire in D e fe n c e  Barracks

9819. SHRI MOHD. HAYAT ALI: 
Will the Minister of DEFENCE be 
pleased to state:

(a) the causes of flre which broke 
out in Defence Barrack of King Geor­
ge’s Avenue on 17th April 1978;

(b) whether there has been a long­
standing dispute between the NDMC 
and Fire Department about the own­
ership of the static water tanks at 
South Block resulting in delay for 
extinguishing the fire; and

(c) if so, steps Government propose 
to take to resolve these disputes in 
order to provide water facilities to 
the fire Department from the two sta­
tic water tanks at South Block?

THE MINISTER OF DEFENCtt 
(SHRI JAGJIVAN RAM): (a) Cause 
of fire is not yet known. However, 
a Court of Inquiry which has beet* 
set up is to inter alia enquire into
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the cau% of fire The Inquiry Re­
port is awaited

(b) There was no dispute about the 
ownership of water tanks and water 
was used frorr these tanks by fhe 
fire engines

(c) Does not arise

ernments have taken various measu­
res like the appointment of Project 
Officers, the delegation of financial and 
administrative powers, and the setting 
up of project level committees for 
nr ore effective planning and imple­
mentation

Hole of State Tribal Departments in 
Sub-Plans

9820 SHRI GIRIDHAR GOMAN- 
GO Will the Mimstei of HOME 
AFFAIRS be pleased to state

(a) the role played by the S Ue 
Tribal Departments for prepare ion 
allocations and implementation cf 'he 
schemes, progiamines, piojccts in tri­
bal sub-plan aieas State-wist

(b) whether mtcgiated approich 
has been introduced in allocation ad 
ministration and formulation of p'ans 
by the States for Integrated Tribal 
Development Projects bv the States, 
and

(c) if not the piocedures adopted 
by the States and instructions given 
by the Centre in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF­
FAIRS (SHRI DHANIK LAL MAN- 
DAL) (a) Under the sub-plan ap­
proach for tribal development it has 
been emphasised that tubal develop­
ment is the concern of all depart­
ments and agencies in their respec­
tive areas of operation and is not to 
be treated as the exclusive responsi­
bility of the Tribal Welfare Depart­
ments The role of Tribal Welfare 
Departrrentg is to coordinate and 
oversee the programmes in the fnbal 
sub-plan areas

(b) and (c) In the formulation and 
implementaiton of the Integrated Tri­
bal Development Projects, the needs 
of each Project area are taken into 
account and cohesive programmes 
drawn up for them The State Gov­

Police Radio Operators in Andaman 
and Nicobar

9821 SHRI MANORANJAN BHAK. 
TA Will the Minister Of HOME AF­
FAIRS be pleased to state

(a) whether Government are aware 
that Police Radio operators working 
under Andaman and Nicobar Admi­
nistration have difficult nature of ser­
vice being posted in remote and iso­
lated islands but do not have any pro­
motional channel, and

(b) if so, whether Government 
propose to provide a selection grade 
to such employees’

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL) (a) 
and (b) According to the Andaman 
and Nicobar Administartion the Po­
lice Radio Operators along with the 
Armed Police Guards are posted on 
temporary transfer to certain remote 
and isolated islands for security rea­
sons for periods rangmg from 3 to 6 
months It is not correct to say that 
they do not have channels for pro­
motion The Posts of Head Radio 
Operators are filled by promotion from 
Radio Operators, Head Radio Opera­
tors are further eligible for promotion 
to the posts of Supervisors A propo­
sal for the introduction of selection 
grade for the Radio Operators is under 
consideration




